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lien'ble Mr.Jondl Krishrd, lMember(Juil.)
on'ble Mr.D.2.Sharme, Member LadnL . .
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anplicént Kiszhédn Singh, his

ction ander Sec .12 of the 4,7 sct, 1985, challencinc

he order of Lidpsfer ds Sub -Postmister from 3ari to

N

cholnar vide oxder dcted 7.7.1023 {armx.a-1).

T The vonlic: n*' CCEgze s thel he wes transforrod
o Hri after his nromotion s &b Pofz Istor fn the

Lower Selection Srade on 725.11.6%9 4nd since thoen he
hes been worxing cn the dforesaid nost &t 3.

according to him the wife of the Innliciunt is & chronic
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natient of Uvoertension ¢npd his 22rents - pia
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2nd chers is none olse to lookafter his
3t 33ri, The ¢hildren of thz a->liceént dre also stoled
to. be prosecat’ng their studizs 4and the transfer s

Heen mEde in the wmid of the elducdstionil sessgion. The

Ledrned counsel Zcr che dnnlicant his not made any romn-

>

rmesentation reguriing his grievénce to

b

“authoritizs hefore filing this apolic-tico s envisaged

[

ander fec.20 of zhe A.ls Act. [lovever, the

couansel for the annlicin: Joes no:n ‘ne-to nress chis
A anslication o mEritsarnd he vents to mélrn o toenresSei’ -

Ztion to the concerned @uthority now. The 9. ., is,

therefore, dicnesnt of vith the follovinge direct’ ons i-
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i) The awplicént shall mike <« representdtion regd-
rding his griev@nce to the concerned iithority
within 10 days from the receint of @ copy of this
order and the respendents are directed to dispose

3 of the representation with due gympithy in accor-
~dénce with rulee{ guidelines and instructions on
the subject within @ period of 15 days from the

date of the receipt of the representation.

§3 ii) The a»nplicant shall be at liberty to file &
fresh 0.A. if he so chooses after @ decision

hds been taken on the representaticn.

W Cﬂ‘:M‘KM ,
{0.P.S (Gonal Krishna)
Member (&) : Member{J)
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